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1. Secretary to Govi.of India,
Ministry of Information and
Broadcasting, Shastri Bhavan,
New Delhi-110001 4

2. Director General, Doordarshan,
Doordarshan Rhawan, Copernicus Marg,

New Delhi.

3. Chief Executive Officer,
Prashar Rharti, Doordarshan Bhawan
Copernicus Marg, New Delhi
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This OA has bheen filed by the applicant on 24.8.2000

which he has impugned the tra
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2. Ry an- ex-parte interim order dated 25. 8&.2000

+he aforesaid impugned order dated 17.8.2000 was staved

i1l the next date of hearing. Thereafter, the interim

=

that the applicant who is a group 'C'employee was not the

Q

nly person transferred to Doordarshan Kendra, Shimla in
) August, 2000. Accordi

N situated persons holding group 'C' posts were also

representation against the
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rransfer order which had been acceptdd/modified and finally

i 11y

respective gtations from where they were initially
the

cransferred. It is relevant to note the submissions of TRE
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contrary to settled é%%é@m on TtTransfer

4, In the facts and circumstances of tThe case
without going into the merit of the case, taking into

on tThe subject within two weeks thereafier
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{iii) In the peculiar facts and circumstances of the
case as noted above, till the respondents pass tThe
aforesaid order, the impugned transfer order dated 17.8.2000
ghall not be given effect To;

{ S,KTNETE—T’ ( Smt.Lakshmi Swaminathan )
Member (A) Vice Chairman (J)



